-
Q.

DENTRAL  ADMINISTRATIVE [ BUNAI

=~
p)
~

2L

New Delhi this the 13th day of May, 2004

Hon'ble Shri Justice V.S5.Aggarwai, Chairman
Hon'ble Shhri S.A.35ingh, Member (A}
Shri G.i_.Tulsulkar,
Training Officer (MRC),
Nat.ional Vocational Training Institute far women,
D-i, Sector-1i,
01 .. Appiicant.

tLute Tor women

al vVocational Training Inst
Kashinath Dhuru Path,
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Mumbai-400 G28&.
ational Training Tnstitute Tor Women

3. National Voca
D-1, Sector-i,
Noida, U.F.

4. Director of Training {W0OT)
D.G.E. & T, Shram Shakti Bhawan,
Rafti Marg, New Delhi-110 001.

.. Respondents

ORDER {(ORAT) ‘

Justice V.S.Aggarwal, Chairman
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Learned counsel for the appiicant states that

inadvertently he did not file an appiication for

e appiication in the Principal Bench.

—- . . -

he seeks to withdraw the Original Application

with Tiberty to file firstiy an application under

Section x5 of the Act. Allowed as prayed.
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Subject to aforesaid,

withdr

{ V.S.Aggarwal)
Chairman

S.A.Sin

-

Member (A
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